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D o u ble  T a x a t io n  o n  T o b a c c o  P ro d u cts

*1388. Shri Rajagopala Eao: (a>
WUl the Minister of Finance be pleas
ed to state whether Government have 
received memoranda ft*om tobacco 
growers of Sompeta, Tekkali and Sri- 
kakulam in Madras State about the 
incidence of double taxation—excise 
levy by the Centre and sales-tax by 
the State Government—on tobacco 
products like pherpots and cigars?

(b) If so, have Government consi
dered the points raised in the memo
randa and looked into the grievances 
mentioned therein?

(c) What action is proposed to be 
taken in the matter?

The Deputy Minister of Finance 
(Shri A. C. Guha): (a) Representa
tions have been received from tne 
Tobacco Merchants’ Associations of 
Sompeta and Srikakulam in Madras 
State, complaining that tobacco pro
ducts like cheroots and cigars, wiih 
effect from the 1st April 1953, were 
to pay sales tax to the Slate Govern
ment as well as excise duty to the 
Centre.

(b) and (c). Yes, Sir- The levy of 
Sales Tax by the State Gk)vernment is 
wi^in its rights under item 54 of 

the Seventh Schedule to the Constitu
tion and the Government o£ India 
cannot intervene in the matter.
Aob R e la x a t i o n  f o r  S c h e d u le d  C a s te  

A s s is t a n t s

*1389. Shri Jangde: (a) WiU the 
Minister of Home Affairs be pleased 
to state whether it is a fact that Gov
ernment are considering or have de
cided to relax the iime limit of 
services from 3 years to 1 year in the 
ease of temporary Assistantg belong
ing to Scheduled Castes for the pur
pose of considering them for Assis
tant! in Regular Temporary Establish
ment?

(,b) If so, are Government relax
ing the time limit of five y^rs service 
to end on 22nd October, 1948 in case 
of Scheduled Caste Assistants for 
considering them for the post of As- 
aigtant Superintendent?

(c) Are Government making pro
vision to the effect that tor promo
tion to Assistant-Superintendents the 
Scheduled Castes Assistants should 
complete five years service on any 
date and that the above fixed date 
will not apply in their ca$e?

Tile Deputy Minister of Home 
Affairs (Shrt DaUt): (a) Yes, The 
relevant Instructions provide that

persons who belong to Scheduled 
Castes and Scheduled Tribes anJ who 
have rendered one year’s service as 
Assistant on 1st July 1952 are eligible 
to be considered for inclusion in the 
Regular Temporary Establishment of 
Assistants. The period prescribed in 
the case of others is 3 years if they 
are Graduates and 5 years if they are 
not.

(b) Reference is presumably to the 
conditions of eligibility for considera
tion for appointment to Grades I to
III of . the Central Secretariat Service 
at its initial constitution. Among 
others, persons who had rendered five 
years’ service in class II posts in the 
Secretariat or attached offices on 22nd 
October 1948 and satisfied ce/tain 
other conditions were eligible to be 
considered. Selections for initi#t 
appointments in terms of the Schema 
have now been completed and there 
is no question of relaxing the condi
tions as such for any category of 
employees. I would add, however, 
that Ministries were authorised to 
recommend specially deserving cases 
of persons who did not satisfy all the 
conditions prescribed and all cases of 
Scheduled Caste candidates so recom
mended were accepted by the Home 
Ministry and sponsored to the Union 
Public Service Commission for con
sideration. A certain number of them 
have in fact been appointed to the 
Service.

(c) The date 22nd October 1948 Is
not relevant in respect of promotions 
in future which will be mad6 in one of 
two ways: .

(i) on the basis of seniority of 
permanent Assistants subject 
10 the rejection of the unflt; 
and

(ii) on the results of a Depart
mental Test confined to Assis
tants of certain specified ser
vice groups.

In laying down the conditions of eligi
bility for the Departmental Test, it ia 
proposed to make certain concessions 
for employees belonging to Scheduled 
Castes.

F a q u t i e s  for sprbading  EOUCATIOî ^

*1390. Shri K. Subrahmanyam: (a)
Will the Minister of Home Affklrs be 
pleased to state whether the Govern
ment of India is affording any facili
ties to its employees for spreading 
education in spare time?

(b) If so, what are those facilities 
or incentives given to encoura^ Iti 
ttnployeot to take up tlOs workT
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The Minister of Home Alfairs and 
States (Dr. Katju): (a) and (b). No 
particular facilities have been asked 
lor by, or granted to, Government 
servants for the purpose. There is, 
however, no bar to their engaging in 
voluntary social service work of the 
nature referred to, in spare time, pro- 

 ̂ vided it does not interfere with the 
discharge of their official duties.

Protected M onum ents in  M alabar

•1395. Shri N. P. Damodaran: (a)
Will the Minister of Education be 
pleased to state the names of ‘pro
tected* monuments in the District of 

 ̂ Malabar in Madras State?
(b) Is any information about the 

historical or archeeological importance 
of these monuments available to a 
iM tor to these monuments?

fc) Do Government contemplate to 
bring any more monuments in Malabar 
under the Protection of Monuments 
Act?
' The Minister of Education and Na
tural Resources and Scientific Re

search (Maulana Azad): (a) A state
ment is placed on the Table of the 
House,

(b) Not yet. Sir.
- ec) No. Sir.

STATEMENT 
Protected Monttments in Malabar

SI. No. Looality Name of the
. monum nt

1. Oannanore Fort St. Angelo
Cochin St. Fpanoi® Church

3 Tollioherry Tellioherry Fopc
Vakkara-deAavn Palghat Fort

0. Kidanganad- 
amsam and 
deflam

Jain Temple

6. Anjengo Tho Anjengo Fort
7. Fangavseri The remain  ̂of old

r . TangaflBori Fort.

P ermission T o  H old  M ebtinos at A qartala

^1«97. Shri Dasaratha Deb: Will the 
f ib s te r  of States be pleased to state:

(a) whether^permission was sought 
by the Communist Party to hold its 
conference at Agartala on the 14th 
November, 1952. and permission was 
rtfusiKl by District Magistrate;

(b) how many public meetinirs were 
.held at Agartala after the promulga- 
^on of section 144 (after 12th Novem
ber, 1952) and in how many cases 
permission was s o u ^  and in how 
many cases it was given;

(c) whether any permission 
given to others:

(d) Whether it is a fact that a case 
under section 144 was instituted in 
Judicial Commissioner’s Court only 
four months ago?

The Minister of Home Affairs and 
States (Dr. KatJu): (a) Yes, permis
sion was sought by the Communist 
Party to hold its conference at Agar
tala on the 14th November 1952. As 
a breach of the peace was apprehend
ed the District Magistrate refuse 
permission.

(b) and (c). Permission to hold 
meeting at Agartala after the 12th 
November 1952 was sought for on 
four occasions. In three cases permis
sion was given but in the fourth case 
pemiission was not granted for the 
reasons stated at (a) above.

(d) No case under section 144 
Criminal Procedure Code appears 1o 
have been instituted in the Court of 
the Judicial Commissioner, about 
four months ago.

E xcise  D u ty  on  T obacco

1098. Shri Dabhl: Will the Minister 
of Finance be pleased to state:

(a) the rates of excise duty levied 
on tobacco for various purposes;

(b) the amount of exdse duty on 
tobacoo realized from each district of 
Bombay State, during, the years 1951 
and 1952;

(c) th e  Q u an tity  of tobacco exempted 
from excise d u ly  in  the case of pro
d u ce rs  of tobacco;
, (d) the quantity of tobacco pro

duced in each district of Bombay State 
during the years 1951 and 1952; and

(e) the number of tobacco licences in
each district of Bombay State during 
the years 1951 and 1952?

The Deputy Minister of Finance 
(Shri A. C. Guha): (a) The rates of
Central Excise duty leviable on tobacco 
under item 9 of the First Schedule 
to the Central Excises and Salt Act. 
1944, are furnished in Statement I 

laid on the T ^ le  of the House. [See 
Appendix IX, annexOre No. L'9.1

(b) to (e). Statistics regarding culti
vation of tobacco and duty realized 
thereon in the Bombay State, by ciis- 
tricts, are not readily available but 
figures are shown for Central Excise 
Circles indicating the corresponding 
districts covered. Three statements 
(statementij II, III and IV) are placed 

on the Tault? of the House. fSee 
Appendix IX, annexure No. 39].




